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central administrative tribunal, jabalpur bpj^ich. jabalpur

original Application No. 210 of 2000

Jabalpur, this the 9th day of March, 2004

Hon|ble shri M.p. singh, vice Chairman
Hon ble shri Madan Mohan, Judicial M^nber

Jugal Kishore shama,
s/o. Shri N.c. sharma,
aged about 51 years, Ex-Poreman
(Non-Technical), Regional Training
institute, Khamaria, Jabalpur,
R/o. 811, Gwarighat Lalgur, Road
Jabalpur (Mp).

A

(By Advocate - None)
pplicant

Ver s u s

4

Respondent

Union of India, Through the
Secretary, Ministry of Defence,
Raksha Bhawan, New Delhi,

Director General, ordnance
Factories, Through Govt, of
India, Ministry of Defence,
Ordnance Factory Board, 10,
A shahid Khudiram Bose Road,
Calcutta - 700 001 (w.B.).

Regional Director (Training),
Regional Training Institute,
Khamaria, Jabalpur (MP),

The General Manager,
Machine Tool Prototype Factory,
Ambarnath, Pin - 421 502.

• • ♦

(By Advocate - shri s.A. Dharmadhikari)

ORDER fnraT ̂

ByM,P, Singh, vice Chnlvm.^ .

In this case „e find that the applicant has e:<plred
and the learned counsel for the applicant has filed a Misc.
application NO. 1629/2002 to bring the Legal representatives
on record. This Misc. Application was all a i,

allowed by the Tribunal
09.01.2003 but till now the amendments have not been

incorporated and the legal representatives have not been
rought on record. Today none Is present for the appll,

•'one was present on the last date ol hearing I.e.
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Ifebruary, 2004. It appears that the legal representatives
are not Interested In prosecuting the case. Accordingly, the
original Application is dismissed for non-prosecution.

(Madan Mohan)
Judicial Member f * Singh-)

Vice Chairman
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